
 

Misc.(Bail) Case No.138/2021 
 
 

29-05-2021    This is an application u/s 439 Cr.P.C. in connection with 

Thelamara PS case No. 44/21 (corresponding to GR Case No. 

1078/21), u/s 302 of the IPC filed by one Parma Nath seeking bail for 

accused Kumud Ch. Nath. 

   On perusal of the case diary, it transpires that on 03-04-2021 

one Chandan Kalita lodged an FIR in the Thelamara Police station 

alleging inter-alia that on the same day at about 7.30 AM his sister 

Daijy Kalita was talking with him in mobile phone but few minutes 

later one Ghatowar of Kawaimari again informed him that his sister 

hanged herself. It is stated that his sister cannot take such drastic 

action and he suspect that her family members killed her and kept her 

body hanging. Hence, this case.  

    I have heard the learned lawyers appearing for both sides.   

   Learned counsel for the State contented that a girl died in her 

in-law’s house in a suspicious circumstance within sort span of her 

marriage and foul play on the part of the accused in the death of the 

deceased cannot be ruled out. Given the seriousness of the offence 

alleged, the learned counsel for the State opposed the bail prayer of 

the accused at this stage.  

   Learned counsel for the accused submitted that the present 

accused who is the husband of the deceased is totally innocent and he 

has no role whatsoever in the death of his wife who committed suicide 

on her own by locking the room while accused was absent in the 

house.  

   However, on perusal of the case record, it transpires that the 

victim was married with the accused only about one month back and 

she has been subjected to physical and mental torture by her 



 

husband. As it seems, the victim may be forced to take such drastic 

action by the action of her husband. It seems that a very young girl 

lost her life within a very short span of her marriage with the accused 

in a suspicious circumstance and the role of the accused in the said 

incident of death cannot be ruled out at this stage.  

    Therefore, considering the nature and gravity of the offence, 

this court is not inclined to grant bail to accused.         

     In the result, the bail petition stands rejected.  

     Let the case diary be returned.    

     The bail application is accordingly disposed off.  

    

 
     (C.B. Gogoi) 

              Sessions Judge,  
                                          Sonitpur,Tezpur. 

  

 

 
 

 


